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Status Report by the Regional Officer, HSPCB, Panipat in M.A. No0.94/2025 in
Original Application No.261 of 2023 titled as Sonu Kumar V/s State of Haryana.

Background:

‘The MA No.94 of 2025 in Original Application No.261 of 2023 was fixed before
the Hon’ble Tribunal on 10.07.2025. On the perusal of the report dated 21.11.2024 which
was filed by the Joint Committee in compliance of Hon'ble NGT orders dated 09.04.2024
in MA No.40 of 2024, certain anomalies were noted which are as under-

No CTO has been placed on record to ascertain conditions specified with the compliance.

There is no mention of quanity of scrubbed liquid which is to be treated in ETP and its
recirculation or for its proper management

Authorization granted doesn't specify proper manifest for authorized facility for disposal of
residue emerging out of ETP.

There is no disclosure about performance of scrubbers, exhaust emissions if any and
specific mention on operation of unit in question on ZLD mode.

The requirement of on-site crisis management plan as per necessity under MSIHC rules
needs to be ascertained

Copy of order dated 10.07.2025 is attached as Annexure-R-1.

Inspection of unit M/s Nexa Chemicals:

‘The unit was inspected by Regional Office, Panipat on 24.09.2025 and 30.09.2025
during inspection, unit was found non-operational. Representative of unit informed that
presently they are not in position to start operation due to no fresh orders and low market
demands. The unit has provided Effluent Treatment Plant (ETP) for treatment of waste
water generating from Wet Scrubber. The treated water s being reused by the unit in Wet
Scrubber. During inspection following deficiencies were observed-

Unit has not provided separate Energy meter on the ETP and Wet Scrubber.

Unit has not maintained Logbook for the operations of ETP.

Unit has not provided separate DG set for ETP and Wet Scrubber, to ensure regular and
effective running of pollution control device

Unit has not submitted on-site crisis management plan to be prepared under MSIHC rules.
Unit has not submitted any pre-Intimation letter to the HSPCB regarding non-operation of
the unit.

Show Cause has been issued to the unit for the non-compliance mentioned above.

Categarization of unit under Red Category:-

As per earlier policy orders dated 04.12.2020 the process of the unit .¢ ‘Formulation
of Pesticide’ was earlier covered under the Orange Category. Now, HSPCB has issued new
policy orders dated 01.08.2025, in which the process of the said unit has been covered
under the Red Category and same is mentioned at Sr. No.80. The copy of Policy orders

dated 01.08.2025 is attached as Annexure-R-2. As per fresh policy order, the unit has

submitted fresh CTO application on 13.10.2025 under Red Category which is pending with
HSPCB. Copy of fresh CTO application is attached as Annexure-R-3.
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4. Compli of | ions raised by Hon’ble NGT:-
‘The pointwise compliance of the observations raised by the Hon'ble NGT vide
orders dated 10.07.2025 MA No.94 of 2025 in Original Application No.261 0f 2023 in as

under-

Observation | Compliance Status “
No CTO has been placed on record | The unit has been

to ascertain  conditions specified | 17.07.2017 to

with the compliance No.HSPCB/Consent/32039251 7PITCT04347962

|
|
dated 16/10/2017 under Orange category as per
policy order dated 01.04.2016. After Inspection
of the unit by the joint committee on 02.07.2024
a specific condition ‘That wnit will not
manufacture  technical  pesticide ~even  as
intermediate products’ was imposed vide letter |
No.HSPCB/PR/2024/920  dated  16.08.2024.
During the inspection conducted by Regional
Office, Panipat on 24.09.2025 and 30.09.2025
unit found non-operational and was found non-
complying with following consent conditions-
1. That the unit provide separate energy meter on
their ETP/APCM and will maintain the
logbook for encrgy consumption and

chemical consumption.

That the unit will provide interlocking
amangement  of DG st with

APCM/ETP/STP and shall have separate DG

set 10 ensure regular and effective running of
pollution control devices. A Show Cause
Notice dated 30.09.2025 has been issucd to
the unit for the non-compliances mentioned
above. Copy of CTO, HWM Autherization
| and Copy of show cause notice datcd
30.09.2025 is attached as Annexure-R-4, R-
5 & Ro6 respectively

There is no mention of quantity of | As per details submitted by the unit in Fresh CTO
scrubbed liquid which is to be | Application dated 13.10.2025, the unit has
treated in ETP and its recirculation | mentioned the quantity of scrubbed water as 0.5
or for its proper management | KLD for which the unit has provided Effluent

Treatment Plant (ETP) for its treatment. The

treated water is reused back into the Scrubber.

The amended CTO under Red Category as per

latest categorization order dated 01.08.2025, will
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be granted after collection of Air Emission and

Effluent samples from APCM and ETP provided

by the unit.
["Authorization  granied  doesnt | The unit has been granted authorization under
specify proper manifest for | HoWM  Rules, 2016  vide  No.

|
| authorized facility for disposal of

residue emerging out of ETP

HWM/PIT/2024/67815656 dated 03/09/2024 for
the period 22/07/2024 to 31/03/2028. In the
consent certificate issued to the unit the following

category has been mentioned:

Handling of Hazardous chemicals and wastes,
Empty barrels/containers/liners contaminated

‘with hazardous chemicals/wastes.

Production, and formulation of pesticides

including stock-piles, Process wastes/residues.

. Purification and treatment of exhaust air, water
and waste water from the treatment plants
| (CETP's), Chemical sludge from waste water

treatment,

The unit has been agreement with authorized
service providers for disposal of Hazardous Wastes.
Copy of Manifests of hazardous waste sent to
authorize service provider is attached as Annexure-
R

There is no disclosure about

performance of scrubbers, exhaust
emissions if any and specific
mention on operation of unit in

question on ZLD mode

Unit was not found operational during inspection
on 24092025 and 30.09.2025 due to which
operational efficiencies of Wet Scrubbers and
ETP could not be ascertained. Water and Air
sampling of unit will be done immediately once

become operational.

The requirement of on-site_crisis

Unit has not submitted on-site crisis management

management plan as per necessity
under MSIHC rules needs to be

ascertained

plan required under MSIHC rules.

Submi

ion:

“That the status report is submitte

d for kind consideration of this Hon'ble Tribunal

and will abide by the further direction given by the Hon’ble Tribunal in the said matter.

Date: 14lof26LS
Place: Perwi oo -

shupm.g Singh, EE
Regional Officer, Panipat




4
4 0 2 Annexure-R-1

Item No. 20 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

M.A. No. 94/2025

Original Applm.!nun No.261/2023

Sonu Kumar Applicant
Versus

State of Haryana & Ors. Respondent(s)

Date of hearing: 10.07.2025

CORAM:  HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON

HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondent: Mr. Rahul Khurana, Adv. for HSPCB (Through VC)

ORDER

1. This MA has been registered on the basis of the action taken report

dated 21.11.2024 filed by the joint Committee in compliance of the order

of the Tribunal dated 09.04.2024 passed in MA No. 40/2024

2. The OA No. 261/2023 was registered on the basis of the letter

petition with the allegation by a resident of Village Sutana, Tehsil
Madloda, District Panipat that 21 industrial units were operating in the
district engaged in the manufacture and business of textiles, chemicals,

agriculture medicines, automobiles, etc.

3. The Tribunal by order dated 20.09.2023 had disposed of the OA

after taking note of the activity of M/s. Nexa Chemicals Pvt. Ltd. and

observing as under:

oo
7. On the perusal of the report, it is noticed that the unit at serial
no.4 ie. M/s Nexa Chemicals PM Ltd, VPO Sutana Tensil Madlauda
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Panipat is stated to be a unit engaged in manufacturing of pesticides
but it has been placed under the orange category whereas as per the
informationdisclosed, the said unit should be placed in the red
category. The said issue needs consideration in the light of the fact
that the unit is manufacturing pesticides, etc., and the activity of the
unit is stated to be mixing of chemicals and unit has aiso obtained

Similarly, the unit at serial no. 21 Le. M/s Shree Cement Lid, (Jay

Pee Cement Granding Unit), Village Khukhrana, Post Office Assan
Kalan, Madlauda, Panipat which is a cement manufacturing unit has
been categorized on the basis of reprocessing of waste cotton and
which according to the activity may be placed in red categor

8. The State Pollution Control Board will re-examine compliance
of above two units and submit  report before the Registrar General
of the Tribunal within 08 weeks and if found necessary, the
Registrar General may place the matter before the Bench for
consideration.”

In compliance of the aforesaid direction, a report was submitted by

the joint Committee before the Tribunal which was registered as MA No.

40/2024.

5.

The Tribunal had considered the said report in the order

09.04.2024 and had observed /directed as under:

6. Leamned Counsel arpeizing for Haryana State Pollution
Control Board (HSPCB) has submitted that as per CPCB
categorization lFEbmary 2016) following units are covered under
the Red Category:-

“37. Pesticides (rechmcal) (excluding formulation) are covered
under ‘Red Category’ and formulation is covered under the
‘Orange Categor ry

7. The process undertaken by the unit is disclosed in the report
as under:-

“l. M/s Nexa Chemicals Pt Ltd., VPO Sutana Tehsil
Madlauda, Panipat

The unit is engaged in the process of formulation and final
product is prepared by mixing of the various ingredients
(which includes technical pesticides also), the process
involved the Grinding, Mixing (wet and dry) and Packaging.
The unit falls under the ‘Orange

igh Stack meantto the suction hoods of grinding section in
order to control dust emissions, if any.
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The process flow chart is reproduced as under:

For, Wettable Powder(WP) -Raw Material » Mixing with
China Clay powder » Grinding in Air Classifier Mill »
Emulsifier For Stabilizing » Mixing » Packing

For Granuals Formulation -Raw Material » Mixing
with River Sand or Bantonate Granuals in Granual
Mixar Machine or Manualy : Emulsfler For
Stabilizing » Mixing » Packing » Dispatel

For

Concentrate (SC}-Raw Material » Mixing with Aromex
or Water in Stainless Tank » Emulsifier for

Stabilizing » Mixing » Packing.

The copy of certificate of registration under section 9(4) o
the inspection Act/ 1968 of unit is attached as
Re1.'Copy of process flow chart i attached as Annexure.
R-2 and photographs of the unit is attached as Annexure

8 The above process reflects that the unit is involved in
formulation and also emulsification. Hence, the process undertaken
by the unit is required to be re-examined by the Joint Committee to
ensure that the unit is placed in the proper category to ascertain
any discharge of waste water, arising out of process and dust an
gases emissions from processes. Let this exercise be completed and
Jfresh report be’ submitted before the Registrar General of the
Tribunal within three months and if found necessary, the matter
will be listed before the Bench.”

In compliance of the aforesaid directions, now this fresh report

dated 21.11.2024 has been filed by the joint Committee. In that report

also the unit in question has been treated in ‘orange’ category. The report

states that no chemical reaction is involved in the process by observing

as under:

oo
9. There is no chemical reaction involued in the process followed by
M/s Nexa Chemicals Put. as observed during site inspection. Process
involves only mixing of concentrated technical insecticides/ active
ingredients with other additives to prepare an insecticide formulation.
with final concentration of active insecticide ingredient as specified in
the permission gmnled by Department of Agncultwe and Farmers
Welfare (DAFW), Haryana (Annexure§). The list of insecticide
formulations reg(szered under Pesticides Act, 1968 is attached as
Annexure-9.”
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7. The report recommends that the HSPCB should mention in the

CTO that the CTO does not permit manufacture of technical insecticides,

even as intermediate product and also seeks a direction to the unit that it

will not manufacture technical pesticide even as intermediate product.

8. On the perusal of the report, certain anomalies have been noted

which are as unde;

S

3)

4

No CTO has been placed on record to ascertain conditions
specified with the compliance.

There is no mention of quantity of scrubbed liquid which is to
be treated in ETP and its recirculation or for its proper
management.

Authorisation granted doesn't specify proper manifest for
authorised facility for disposal of residue emerging out of ETP.
There is no disclosure about performance of scrubbers,
exhaust emissions if any and specific mention on operation of
unit in question on ZLD mode.

The requirement of on-site crisis management plan as per

necessity under MSTHC rules needs to be ascertained.

9. Inview of the above, we deem it proper to issue notice in this MA to

the following;

().

@

),

Haryana State Pollution Control Board, through the Member
Secretary, C-11, Sector-6, Panchkula, Haryana - 134109,
ana.

Central Pollution Control Board, through the Member
Secretary, Parivesh Bhawan, East Arjun Nagar, Delhi-
110032.

M/s. Nexa Chemicals Pvt. Ltd., VPO Sutana, Tehsil
Madlauda, Panipat, Haryana.
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10 The Registry is directed to prepare Memo of Parties and take

appropriate steps to serve the notice upon the above respondents

11. Liston 15.10.2025.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

July 10, 2025
M.A. No.94/2025

In Original Application No. 261/2023
dv
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HARYANA STATE POLLUTION GONTROL B0AD
11 Sector-, Panchkul
Ph= 017261787075, Fax o, 2681201
Emall- ispebho@amailom
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g o csssicton o
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Goniol o v iead O order Endr No. HSPCAIPLG. 193 BoTaABL573 Soted

ST 2015 an orérs Sated 36 05 3016 o 0413 650 subsequet ordrs, sued
Orange, Greon and

i No. CP-AB\20231PENIHO.CPCB-HO_dated
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1574 and e v A, 981 rogring Cafeaon of duslal sl i e, Oan

Green, Whie and Biue catogory and wicraun thei earir drecton dsed 07032018
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ect. R dreced il S5Con ond PCC. 1o ‘ol o reised melhodoigy for
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fon o consiraton o GTEIGTO and te such appicatin shall be rdcessed
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befor he revised lassicaon, apicabity of CTO wll b asperrew cassfcaion. (2
New classiication wil be a 1o existing units a! the time of renewal of CTO or
vithin on year o th dal m duec\mns fevied by PO regaring |mpkmemzmu of
i conforming
area (4) The cumrcaum o of S shad v 0 k1o st oermme &

bank proceed
Weross GAGB has ol drecte tat any e aiton o any v or e ver
industrial sector and their categorization which is not sted in the revised st of Red,
rcenmed

enoso ibed by

constiuted vide

4 Offce order Endst. No. Hsvcemﬁnaww:\aszmm: e 122025 1

Caregorzaton af the now or el over industial sci

Wharas o bl ety e cavalicaon o R, Orange, Green, B and

CPCB vide leler dal

75105 5075 and categorcation of HSPCB issued Vi order endst. dated 04 122020 (s
amended). The commitee recommended fo adopt classfication iss: Pt

siomied, reconmendatons on 0372028 wih conslised ot onaing of

classification of industriainon-ndustrial seclors/ Orange, Green, Blue

i inte cotogoy of GPCB and I o i v e iy Ao

and

5, MOEFSCO vide Notfcalon G.S . B(E)daled 20.01.2026 and G SR
85(6) dled 30.01.2025 nas issued Guideines Conlrolof A Poluton (Grant, Relu
Gancelaon of Canse) Guidelnes, 2025 ana Conto o Wte Poluion Grant et
o« Cancelton, of Consn) Gudees, 2025 In hse qudiee, sing ctera for

2 per those guideines, no ndustl vt ol b showed i e vp 1 non-conloaming
areas o restricted of prohibited areas. The quidelines issued under Ar Act. 1981 ore
Sooikae i ihe State and guideines sued under Water Aci, 1974 become appcabic

Annexure-R-2
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necessary acton

pated: ¢] / o) hofhs”
s nsvcama/znzal 29895
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List of Red category of Industrial/Non industrial projects categorized by CPCB.

Sector

s New Category
No. per_letter dated
12022028
T [ Mamicring of Avomoiles (egred i) Red
Z | Acbenns s oo et Red
3 MANUFACTURING OF AUTOCLAVED AERATED CONCRETE | Red
(ARG BRICKS/BLOCKS. AAC ickubiocks mamacurig v cot
as fuel (12 TPD and bove)
[ MANUFACTURING OF NON-ALCOOLIC BEVERAGES Warc | Red
water generation>
T oATERY MANVEACTURING Taard Baitery manufacturing | Red
(excluding assembling and charging of |
Lead scid Battery in micro- scal)
6 TMANUFACTURING OF INDUSTRIAL CARBON INCLUDING | Red
ELECTRODES AND G CK, Vi
CARBON, CARBON BLACK Carbon black manusct
T | MANUFACTURING OF INDUSTRIAL cuuon INCLUDING [Red
ELECTROI
CARBON. CARBON BLACK. Induarial cbon ciading ot &
£ | araphite blocks and calcined pet coke
INORGANIC CHEMICALS- Basic inorganic chemicals and electro | Red
chemicals and its derivatives including
Manufscturing of acid
5 INORGANIC CHENICALS- Phoshorous 3 s sompounds, lodivg | Red |
hosphorous rock |
10| INORGANIC CHEMICALS- Chiorates, Red
T [ INORGANIC CHEMICALS- Chiofine, fuorine, bromine, todine, and | Red
their compounds
Coke oven o, Ui, o Gt o el o ki | R
CEMENT PLANTS: Wiken srocsing it CPP Captie Power plan | Re
CEMENT PLANTS- gﬂmmmgmmm =
S| CEMENT PLAN ithout m«mnwn.cpy =
6| CEMENT PLANTS- With ithout CPP !
EM] is with CPP. e
‘CHLOR ALKALI- Chlor alkali =
5| CHLOR ALKALL Chloralkals using washed salt e
CHLORALKALL-C) using cleancr/gascous fuel =
CERAMICS. Ceamics Gl farhen paris 1o tlc ramicung | Red
\aing couc o i (o ssasnpaon 129D an
2| DYES, DYE AND PIGMENT Pi Red
Dyes, Dye Intermediates and Pigments produced by chemical s
25| DVES, DYE INTERMEDIATES AND PIGMENT PRODUCTIONS- | Red
‘Natura] Dye and Pigments Requiring acidic/alkaline solvent extraction
75 [ SYNTHETIC DETERGENT AND SOAPS- Synthetic detergents and | Red
soaps(waste water generation 2100KLD)
35 | DISTILLERIES  AND  FERMENTATION  INDUSTRIES- | Red
Distillry(Molasses based)
2. [DISTILLERIES  AND Red

| Disilery(Girain based)
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ST

30 Munufumnng of Explosives, detonators, fuses, Red
SYNTHETIC  FIBRES  SANUFACTURING: Syt fiver | et

rayon, tyre cord, viscose filamentyarnsiaple fbre, aerylic

(g tmie/Ammonivm Nitnte)________ |
FERTILIZERS PRODUCTION: Pl Red
cTio;
Fertiirers)

Sector Category as
No. per letter dated
12022025
7 DETLLERES AN
based) with Disillers

Sohie DBGS) o by- product
[ DISTILLERIES AND FERMENTATION INDUSTRIES. Sandion | Red

east manufactur
T DISTILLERIES AND FERMENTATION INDUSTRIES: Broverics | Rad

. malieis indusry(with Tenentation) Wase water geneaion 2100

PSF&PFY, generated from petrochemical _
SYNTHETIC FIBRES MANUFACTURING Syheie fors g | Red

SYNTHETIC FIDRES MANUFACTORING: Symbeie Hoes cliding

rayon, tyre cord, viscose filamentyamistaple fibre, acrylic fibres using
cleaner/gascous fue

FERTILIZERS PRODUCTION

Red
FERTILIZERS PRODUCTION- Ferilizers (Calcium Ammonium | Red
Nita

FERTILIZERS PRODU(

Fertlzers  (Straight _Phosphatic | Re

MANUFACTURING OF GLUE AND GELATIN. Mamicurg of | Red
lue and gelain using coalliquid

9 COMPRESSED amcn(cscysmr\cm ANTSCBGplantsbossd | Red
on industrial process waste

0 STANDALONE  PRODUCTION OF TIVDROGEN ANDIOR el
AMMONIA (WITHOUT CAPTIVE POWER PLANT USING FOSSIL
FUEL)- Iniegrated unit for production of Ammonia through Hydrogen

. A “HYDROGEN _ AND/OR |

AMMONIA (WITHOUT CAPTIVE POWER PLANT USING FOSSIL |
FUEL)- negued it o prockction of smmoni though Hycogen
generated by clectrolysis using renewable energy (capacity > 15 TPD)

42 STANDALONE PRODUCTION OF HYDROGEN ANDIOR | Red
AMMONIA (WITIOUT CAPTIVE POWER PLANT USING FOSSIL.
Fu

T e s - o By =]
ruceing, e s e

W MILK P S AND mmv PRODUCTS- Milk processes and | Red
propdinss (integrated proj K

T MILK PROCESSES AND DATRY FRODUCTS: Dy sad Gy | Red
roducts (Smal seale unis). using coalliomass a5 fucl (Waste water |

ooz 100K1D) o N

EORETH N- Gpen-<ast coal minin 3.

7 MINING AND ORE BENEFICIATION- Undes ground coal mining

8 MINING AND ORE BENEFICIATION- Mining of major minerals and | Red
ore beneficiation |

T [IRON & STEEL (PRIMARY PROCESSING FROM ORE. Red

INTEGRATED STEEL PLANTS AND SPONGEIRON UNITS)'|
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S Sector New Catagry 2

No. per letter d
12022025

0

IRON & STEEL (PRIVARY RE, | Red
INTRGRATED STEEL FLANTS AND SFONGERON UNPISy
Suntslons g palletmion
PROCESSING Red

ORE.
INTRGRATED. srm "PLANTS AND SPONGEIRON. UNITS):
PP (Captive Power Plan)
“'STEEL (PRINIARY | PROCESSING FROM ORE, | Red
PLANTS AND SPONGEIRON UNITS):

5T IRON & STEEL (PRIMARY PROCESSING FROM ORE, | Red
INTEGRATED STEEL PLANTS AND SPONGEIRON UNITS):
Stand-alone coke oven gas plants

= MINIUM PROCESSING- Al Refi Red-
55| ALUMINIUM PROCESSING: Red
56| Copper Smelter Red
[ 37| Zinc smelter Red

5 FERROUS —AND NON-FERROUS METAL SECONDARY |
PROCESSING/ REPROCESSING UNITS INVOLVING DIFFERENT
FURNACES THROUGH MELTING REFINING, CASTING. |
ALLOY-MAKING. All Ferous and_ Nonem ondary
ket e Mg Wihrae v i “meling, |
Tefing, chstng, lloynaking (sing coalligud fuel)

INDUSTRY OR FROCESS INVOLVING METAL S SURFACE | Red

TREATMENT OR PROCESSHEAT TREATMENT- Industry or
e g e s e S e

dosrpliogaint _sippi et reaiment yani

@ uomncm_:_L - Rolling and pickling Red
1. | WIRE DRAWING AND WIRE NETTING- Wire drawing and wire | Red

[T TORGANIC _CHEMICALS INCLUDING NATED | Red
HYDROCARBONS-  Organic _chemicals  including _halogenated

. [ORGANIC  CHEMICALS INCLUDING _ HALOGENATED | Red
HYDROCARBONS-  Organic  chemicals  including _ halogenated
fuel

2

Ol and g cxircion ofors & oo xicion theough drling | Red
Meuma 000 g 203 ks i, ickil poop

[} ower plants based on coal
67 [ POWE! ed power pl -
e POWER cmtmnon PEANTS: N g st power s | R~
3 20 MW)
e & yucu AGRO & WOOD): Mamictuing of Weowhed | Red
chemical pulp. papers, nd paper boards

v & PP & WOODY Urtiesched o Toally Corne Red
| Free CTCP)beshin for manufchurin of hemical . ppers nd Paper

S
7T PULP & PAPER (AGRO & WOOD) Blsehed rades of el | R
| o hving Tl Chore Frs (TCF iesing |
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ST Sectar New Catcgory a1
o per letter dated |
Toraos |
72 FULP AND PATER (RECYCLED PAPER BASED)- | Red 1
7 PAPER BASED)- | Red
T MANUFACTURING OF PAINTS, \ ARNISHES (Fhe proces may [ el
e arpnic compotnds (VOO
intarmish
75 NANURACTURING OF mms  YARNISITES (i procen ey | et
cause cons atile organic compounds (VOC)-
Manuicnming of e baed iy
76T MY RING OF PAINTS, VARNISHES (7 proces may |6l
cause comidrabe cmisions of it organc <omponds (VOO
Munufacturing of powder souing
77| PESTICIDE INDUSTRIE: e )
TS FESTICIDE INDUSTRIES: Pestcis ecmic”(mreine.shemicas | Red
based ke Zine Phosphide and Aluminum Phsphice)
7 e Tormlation industes(Liquid | Red
ik
W STRIES. Pestcide formalaion indusiies(having oot | Red
B ad ey emltiono s ot o) vt hvig ol |
ST PESTCinE TNDUSTRIES: Peside oo ndassiaing ot | el
liqud and dry formulation or dry formultion only) having.
2 Petrleun ol reineries —Tved
55| PETROCHEMICALS TRed
§ | PETROCHEMICALS Red
55| PETROCHEMICALS Red
§6. [ PETROCHEMICALS - Perochemcls(wihout cracker and wsing | Red
janorgas
§7. | PHARMACEUTICAL INDUSTRY Pharmaseucds manifacar
T PRARMACEUTICAL INDUSTRY-  Pharmacestals” manufsciring | Red
using cleanergaseous fuct
9 REFRACTORIES-  Refr
consumption: 12TPD and
whove)
SYNTHETIC RESINS- Synihetc resins marufactring Red
INDUSTRIES ENGAGED IN RECYCLING REPROCESSING! | Red
Y/ REUSE OF HAZARDOUS y
5 R
| CLEARED METAL CATALYST- Hyo & pyro metallrgy (usng
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Si | Sector [ New Category as
No. p!r Jater dated

e/ gaseous fucls &without crushing of materials)

|7 93 | INDUSTRIES ENGAGED IN RECYCLING/ REPROCESSING/ | Red

RECOVERY/ REUSE OF HAZARDOUS WASTE UNDER |
SCHEDULE IV OF H&OW (M&TBM) RULES, 2016 - ITEMS,

NAMELY, SPENT CATALYSTS CONTAINING  NICKEL,

CADMIUM, ZINC, COPPER, ARSENIC, VANADIUM, AND

COBALT, INCLUDING DRY BATTERY (EXCEPT LEAD), AND

CLEARED METAL CATALYST- Pyro metallurgy (using coslliquid

fucls)

9 [EWASTE TING- Tndustry cngaged in | Red

ysing ofcvaste gnerte romthesectical ndcetonic Eqipment

(EEE) listed i ‘Waste (Management) Rules 2022 using pyro/ hydro

e mealhrge Pyt |
Recyclin

of plastic s from Waste EEE
95 [ INDUSTRIES ENGAGED o Ve |
W,
Iers a o Schedle 1V af HBOW (WATBN, Ras, 2016y Lood
Reycling (Lo Acid Banrie with A, Low S Recyeling) Ry |
s Fumace/ Pit Furnace (Mandir Canopy

9. | INDUSTRIES ENGAGED Red
REPROCESSINGRECOVERV/REUSE OF HAZARDOUS vmvr
(items as per Schedule 1V of HEOW (M&TBM) Rules, 2016, L
Reycing (Drined Lotd Acid Baterie Lo Srp Recyliog) Ry
Fumace/M:

3T g g shachani Red

Ve Shaghihowse -/ Simgheous (Vi Ty Red
slaughtering unit, meat processing units,bone mill
Processing of animal hors, hoofs and other body

{7799 [SEMI CONDUCTOR MANUFACTURING INDUSTRIES-Semi | Red

conductor fabs manufacturing
T00. [ SEMI CONDUCTOR MANUFACTURING INDUSTRIES- Dispiay | Red
fabs manufacturing
107 SEMI CONDUCTOR MANUFACTURING INDUSTRIES- Sersor fibs | Red
facturing
ERIES. Taneis (o Frish)

e processing imvolving_any | Red
Mhcuenision gaaios pocoues imiodag Hewlioe, dreins.
prining, and oluting. inclding e gament ndaparel.

Ri ESSING OF WASTE TEXTILE FABRIC- lntegraied facility | Red
T Tenemting o o i P ko et
dyeing ctc.

LIST OF ESSENTIAL ENVIRONMENTAL SERVICES

i Essential Envi Services for Industrial
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S Sector tegory as per
No. e s Ty 02025
AT ANT
07 T g ey Red
108 CETP (i g EE gy G oo Red
g

NT,

STORAGE AND DISPOSAL FACILITY- Integrated |

facility (Secured landfill and incincrator

COMMON HAZARDOUS WASTF TREATMENT, et

STORAGE AND DISFOSAL FACILITY- Onlj

secured lands

e COMMON HAZSRDOUS WASTE TREXTVENT, | Red
STORAGE AND DISPOSAL  FACILITY- Only

incinerstor

"ONMON BIO-VEDICAL WASTE TREATMENT
FACILITY(CBWTI
s COSHON KIO-MED EDICAL WASTE TRERTSENT | Rl
FACILITY(CBWTE)- CBWTF.

NMON BIO-VEDI

o AL WA Red
FACILITV(CBWTD- CBVTF ing hmagasoons

DEVEL T SECTORS

S [Sector New Category as per
letter dated 120220

HEALTH CARE FACILITIES (HCFS) (AS_DEFINED
UNDER BIOMEDICAL WASTE MANAGEMENT RULES,
2016)

HCFs with captive incinerator, imespective of number of beds

TT7. [ HEALTH CARE FACILITIES (HCFS) (AS DEFINED | Red
UNDER BIO-MEDICAL WASTE MANAGEMENT RULES,

Mo iban1000 bedded
it FACILTTIES (1CFS) (1S DEFINED
| uwm:x 'BIO-MEDICAL WASTE MANAGEMENT RULES,

16)-
301% 1,000 bedded HCE:

T, | HOTELY BANQUET TALL WAVING ROOM FACILITY- | Red
Hotels (sbove3star) or having 100 & above.

TRANSPORT  WORKSHOP  AUTHORIZED,
RS

. LOCOMOTIVE WORKSHOP/ INTEGRATED | fed
KOAD.  TRANSPORT '~ WORKSHOP AUTHORIZED
SERVICE CENTERS Railway _locomotive

Integratcd road transport workshop Authorized sevice enters

(waste water generation>10KLD)
T2T | PORTS AND HARBOURS- Poris and harbours. Jeities and | Red
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Red

Sector

HYDEL POWER PLANTS INCLUDING PUMPED
STORAGE PROJECTS- Hydel power plans (Capacity>50
o

SAND/RIVER BED MATERIAL MINING FROM |

A

RIVERBED AND ITS FLOODPLAI

more than S hectares or Mining lease area
ich is part of cluster mining

ining s s
upto' S hectares

New Category as per.
letter dated
12.022008
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Annexure-R-3

Application Form Updated on: 13-10-2025
HARAYANA STATE POLLUTION CONTROL BOARD
C-11,SECTOR-6 PANCHKULA
E )

[
Ph.2577870-73 Fax:01722581201-02

From: Industry ID-16PIT3360023

M/s. Nexa Chemicals Pyt Lid
VPO Sutana Tehsil Madlauda Panipat

To
‘The Member Secretary,
Haryana State Pollution Control Board,
Panchula.

sir,

1/We hereby apply to consent/authorization for the year 13/10/2025 to 30/09/2027 Application
No. 123373734 dated 13-10-2025

Consent o /operate/rencwal of consent under section 25 & 26 of the Water(Prevention and Conirol of
Pollution)Act, 1974 as amended
“onsent 1o /opet 21 of the Ai Control of
PoltionAct 8] 25 amended
Authorization/rencwal of authorization under Rule $ of the Hazardous Waste(Management and Handling
5)1999 as amended in connection with mylour existing/proposes/altered/additional
ivities from the detal below:-

PART A: GENERAL

Name : Anil Kumar
Designation : Partner
Office Address
Telephone/Fax and :
ail Address of the applicant nexachemicals@gmail.com
(2) Name and location of the Industrial Nexa Chemicals Pvt Ltd
UniPremises for which the spplicaton is VPO Sutana Tehsil Madlauda Panipat

de.(Give Revenue Survey NorPl b
No.mame o the mm and Diswraiso =
Telephone No. and F:
(b) Details of P]nmm\g Permission obtained : MC Panipat
from Manicipal Corporstiondiecoricsof
evelopment of Town
palnning/Haryana Urban Development
authority,whichever applicable.
{6) Name of Municipal Corporaton MC Panipat
miti/Panchayat under whose
ioon e s Lasaid s et of
the lcense issuing Authority
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Name

Address

Telephone No. Fax and

E-mail address

of the officer responsible for the matter connected with Pollution Control and Hazardous Wast

¢ Disposal.
SNo. Name Designation | Residential | Emailld | Mobile | Owner Type
Address Number
[ Anil Managing | Vilage | nexachemi | 94168023 | Partner
| Komar  |Patiner ~ | Binjnol, | cals@gma | 04
Panipat | il.c
I regbiered as smallscle indusiril ownedlan, 01/01/2016
ive Number and Date of registraion.
Gross Capital Investment of the unit without i 46610001
depreiaion il he dt o pplcation(cst
wilding land.plant an
Rdavitannul
certficate from Chartered Accountant For
proposed units, give cstimated figure(in
akhs))
I the site is located near river bank/oth : d distance of .
Sr. No. ing of site | Distance(in meters) | Description

[ NI

Does the location satsfy the requirements
under relevant Central/State Government
noiifications on ecologically fragile area
ctc,if 50 give detals,

Ifthe site is situated in notified industrial

(a) Whether effluent collection,reatment

ind disposal system has been provided by o
the authorty;
YES
(b) will the applicant utlize the systemf
provided: Scheme attached

(©)if ot provided, details of proposed
amangement for the treatment of effluent

Total Plot Area,Built up Area and Area : Total Plot Area - 4046
available for the use of treated sewage/trade Builtup Area - $36
Month and year of proposed commissioning 01102017

of the unit

Number of workers and offce saff. : 8

(3) Do you have a residential colony within
the Premises in respect of which the present YES
application is made?

(b)IF yes please state population staying

(cyindicates its location and distance with
reference to plant site.

List of products and by-products manufactured in tones/Month Kiloletre/Month or Numbers/ Monthigive

o maximum
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ame of the Product Quantity of Products produced/to be produced.
produced/to be produced
Licensed |Installed | Avg. Actual | Average
don | Production | Production | Actual
capacity Capacity production for
which the
consent s
1 |Pesticides | Kg/Day 500 500 500 500
(Formulatio
n)
Sr..|Name of the By-Products | Quantity of By-Products produced/to be produced.

No. | produced/to be produced

Installed Avg. Actual | Average
duction

production | Proc Production | Actual
capacity. Capacity production for

which the

consent is
1 |NA Metric: 0 0 0 0 |

Tonnes/Day |

1. Listof rowmaeral andprocess of Chemicals with Anual consumption corrsporin (0 sbove saed
Production Figures, i tones/month or numbers/me

S.No. | Name of the Raw- Quantity of the Raw- Unit
material/ Chemicals usedito | material/Chemicals
be used i
[1 River Sand 250 Kg/Day
2 |Emulsifiers 20 Kg/Day .
3 |Cartap Hydrochloride |30 Kg/Day
(Technical)
4 China Clay 80 Kg/Day .
5 | Other Raw Material (as | 120 Kg/Day
per product requirement)

15, Description of Process of manufacture for : AtVillage Sutana Tehsil Madlauda Panipat
cach products showing input/output, quality
and quantiy of sold, liquid and gascous
astes any,forms cah unit proces o be
y flow sheet and m:
balance).

: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16 Water consumption for different uses (m3/day).
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[Sr. No. [ Water Consumed For TQuantity(KLD) ]
[1 | sanitation/DomesticHorticutture los |
{2 [ others wet Scrubber los
17, Source of water supply, Name of authority granting permission if applicable and quality permitted.
§r [souree e Source Name Quantity (KLD) ‘
‘1 | Ground ater (within Tubewell 1.0
| premises)
18, Water Treatment Details
sr. \u“ Effuent Treatment Treatment Detits
No. D
1 |TradeEffvent |05 Yes ETP |
2 | Domestic Effluent |05 No Septic Tank |
19, Waste Water Discharge/Dosposal Details
[SNo [Type of Effuent [Maximum Effucnt tobe | Efflue [Mndtu{dupnul ]
(Generation Recycle(KLD) DIsleI/Dlun.rg
(Quantity of ¢ Quantity (KL
Efflueni(KLD)
1| Trade Effluent | 0.5 05 0.0 ‘ ecychng/Reu‘
2 |Domestic 05 0.0 05 Others |
Effiuent
20 Qualty of pH and concentrati Bio
he indust lids t0 be

eported for disposal on the land o into sireamiver).

Enclose copy o et fsport of analysi rom th aboratry pproved rcognized by Haryana St
Polluon Conirl Baard Cntral Govemmentn the Minty of Eqvironmen and Forest. For proposed i
Tumish expecied haracteristcs of unirated rated o

St|Typeof |Paramete |Conc. of Pollutant |Unit | Dateof report | Report ‘\lmruf |
Eiftuent [rs analysis | Laborato |
N o
| Untreated | Treated | T
NIL--

PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21, Fuel Consumption

Fuel Daily Unit Calorific | Ash Sulphur | Others |

Name | Comsumptio value | contents | contents

n(T/day)
1
NA 0 Metric
Tonnes/Day

22, Details of Stack
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Stacks Numbers 1

Stack Attached t

tack atiached to Wet Scrubber ,

of Stack:

Shape Round,

Height above ground |10,
level(in metres):

Diameters/Size in 03,
meters
Gas quantity Nm"3/hr:_|Standard ,
Gas Standard
Exit velocity of Standard
Tones/sec:
Details of DG Set:
sr. | Capacity of D.G.set | Quantity of Fuel H.of Stack Whether
No. [in(KVA) used/to be used (in | provided/to be
Lis./day) provided b root |
Tevel(in mis.) e proviosige
1]0 o 0 ‘No |
Do you have an adequate facility of : YES
collection of samples of emission in the
form of portholes, platforms, ladder etc, as
por Cntral Board Publication Emissions
Part i (Decemberl985).
Qualty of rested Specify teria pollutants and

industry/process specific pollutant el

Enclose  copy of et eport o nalyss fom e approvedrecogizd sborstory by Haryans S
Polluion Control Board Cnal Govermens i he sy of Envionmen and Forest. For proposed
s i o xpes2ed Saracto S oot it
Fuel Gas Emission qunlny parameter details:
Sr. [Stack Parameters ‘Ranll Units
No.
T
1 | Stack attached to | SPM o mg/Nm3
Wet Scrubber
Process Emission quality parameter de
SelProcess Parameters [Cone. of pollutants Units
No
Untreated [Treated ‘\
1| Stack attached | Particulate |0 0 mg/Nm3
to Wet Matter (PM)
Scrubber | K

Details of Process Emission:
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sr.No. Souree ol Nameofhe Toctulof - [Hcight of Stak provideiy [Whether
Generation |emissions(i.e be provided for discharge of emission
oprocess” [SORNGUAH providedto | peaecn emssnnan iy sampling,
Emissions | Mist/any be provided Tacilties
| provided or
[process not
lemissions.
[ Above Above Roof
| Ground  |Level
Level
1 Stack NA [Water |10 4 Yes
attached Scrubber]
to Wet
Scrubber
PART E: ADDITIONAL INFORMATION
28, (2 Do you have any proposals to upgrade No
the present system for treatment
disposa of effuentemission and hazardous
waste
(b) I yes,give details with time-schedule for
the implementation and approx. expenditure
10 be incurred on it
29, Capital and Recurring (Operations and 2000/month
Maintenance) expenditure on the various
aspects of environment protection such as
uent emission HW solid waste tree
plantation monitoring data acquisition etc.
30 To which the palluion Contrl equipment Yes
separate meters for re consumption
of elctric energy are nstalled?
31 Which of the pollution Conrol items are No
connected to Diesel Generator set (captive:
wer Source) to ensure the running in the
event of normal power failure.
32, Name, quantity and method of disposal non- Solid waste dumping in low lying area
hazardous solid waste generated separat
from the process of manufacture and wasi
treatment(give details of area/ capacity
available in applicants land).
33 Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Rules 1989,
() List of Haza NA
stores(imported and indigenous).
(b) Detals of isolated storage. NA
{6 Deals of emergncy prepardness plns NA
(On-Site/ OFTSite prepared)
34, Brief details of tree plantation’ green belt Yes
elopmen within applican' premiscs
35, Information of schemes for waste Latest process adopted
minimization, source recovery and recycling
implemented and to be implemented.
separately
3. Any othraddiional nformation ht he Regular checking of process
applicant desires to giv
£

[/We furthur declares that the information furnished above is correct to the best of my/our knowledge.
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38, [/We hereby submit that | am thc authorised person of tis unit to apply for CTO and incase of any change
from whal is stated in this application in respect of raw-materias, products, process of manufacture &
ireaiment and/or disposal of cmissions, hazardous waste ctc. in quality & quaniily: @ fresh application for
consent/authorization shall be made & uniil the grant of resh consent/ authorization, no change shall be

39 IWe undertakes to furnish any other information within 1 month of its being called by the
Board/Commitice.

40. 1/We agreed to submit 1o the board an application for renewal of consentautorization 3 months in advance
before the date of expiry of the consent/authorization validity period
41 1/We deposit Rs.......(....rupees) in favour of Haryana State Pollution Conirol Board as the fee for Consent/
Authorization
s [Fee For Bank Name | Branch Date
No.
42 Declarat the -
a) That I am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature

Rules, 1986. Name Anil Kumar
Designation Partner

b.) That we shall comply with all the provisions of Water Act, 1974,

Air Act, 1981 & Hazaradous Waste Management Rules. 2008 and

standards/norms prescribed for discharge of pollutants under EPA

Rules, 1986 afer commissioning of our uni

.) That the work for constrution and installaton of pollution control
‘measures will be done side by side while doing the construction an
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
mcasure as per scheme enclosed and without obtaining prior consent to
operate from the Boar

4. In Case of any of the non-compilance by the unt,the Board will be
atliberty o forfeit the performance sccurity deposied slong with the
Security case.

DOCUMENTS ENCLOSED:
1. Manufacturing process and process Flow Chart

2. Any other document |
3. CA. Certificate regarding capital investment cost w.r.. land building, plant and machinery of the proposed

project.

** This is System Generated Form Signature not Required **
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A

HARYANA STATE POLLUTION CONTROL
BOARD

-
— SCO-55, Sec.25, HUDA,
Panipat Ph. 0180-2672037

E-mail: hspeb.pki@sify.com

. HSPCB/Consent/ : 32039251 7PITCTO4347962 Dated:16/10/2017

To.
M/s :Nexa Chemicals Pyt Ltd
VPO Sutana Tehsil Madlauda Panipat

Subject: Grant of consent to operate to Mis Nexa Chemicals Pvt Ltd.

lease refer t no, d on dated 2017-07-17 in regional
office Panipat. With reference to your above application for consent to operate,M/s Nexa
Chemicals Pvt Ltd is here by granted consent as per following specification/Terms and
conditions.

Consent Under BOTH

Period of consent 17/07/2017 - 311032027
Industry Type Formulation of pesticides
Category ORANGE

Investment(In Lakh) | 466100006
Total Land Area(Sq.| 404686
meter)

Total Builtup Area(Sq.| 836.127
meter)

Quantity of efflucnt |
1. Trade 00KLDy

2. Domestic 0.0 KL/Da =
Number of utlets | 00

Mode of discharge

1. Domestic [

2. Trade -

Domestic Effluent Parameters

LNA 00

Trade Efuent Parameters
LNA oo
Number of stacks | 1
Height of stack

1. Granule Formulation |22 meter
Emission parameters

LsPM 150 mg/m3
2.Nox [80 mym3
3.50X |80 mg/m3 =

Product Details 1
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1. Pesticides Phorate,
rirap Hydrochloride 1

0.500 Metric Tonnes/day

Capacity of boiler

1LNA 00 Tonhr
Type of Furnace

LNA [oo

Type of Fuel

LNA [oo

Raw Material Details

carap | y.yammmm\mxyn.y
tech

prr 250 Ka/Dy
pouches 4 Metic Tonnes Day

oute bags 3 Metic Tomnes/Diy |
emulsifiers 20 Metric Tonnes/Da |
iriscontanol techaical_|250 Metrie Tomnes/Da ]

Regional Officer, Panipat
Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this atall his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent,

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment cither in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issucd by the
MOEF/CPCB/HSPCB from time 10 time.
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9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc

of the Board shall res 10 access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pol in the consent to ope should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.

14.1f the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed. !emporanly atits own, they shall inform the Board and obtain
permission before restart of the uni
16. The industry shall comply all m Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1. That the unit will submit the analysis report on yearly basis and will keep the parameters
within prescribed limit as laid down under EP Act, 1986.
2. That the unit provide separate energy meter on their ETP/APCM and will maintain the
logbook for energy consumption and chemical consumption.
3. That the unit will provide interlocking arrangement of DG set with APCM/ETP/STP and
shall have separate DG set to ensure regular and effective running of pollution control devices
4. That the unit will adopt cleaner technology thereby reducing pollution load of the unit
5. That the unit will comply with the standard for discharge of effluents from textile industry as
per notification 10.10.2016 issued by Ministry of Environment, Forest and climate change and
directions issued by CPCB vide letter no. B-400/PCI-II/2016-17/28067 dated 28.11.2016
under section 18(1)(b) of Water (Prevention & Control of pollution Act, 1974)
6. That the unit will not made any expansion within existing plant without prior permission of
the Board.
7. That the unit will not add any water and air polluting activity which results in increase in
pollution load of the industry without prior permission of the Board.
8. That the unit will apply for renewal of Consent to operate (CTO) 90 days carlier before the
expiry previous consent to operate obtained from the Board.
9. That the unit will deposit the balance consent CTO fee as per schedule.

10. That the CTO so granted shall become invalid in case of violation of any of the
Environment Laws/policy of the Board/Rules/conditions.
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Regional Officer, Panipat
Haryana State Pollution Control Board.
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Annexure-5

Application no. 67815656

Industry id: 16PIT3360023
Date: 03/09,2024

Haryana State Pollution Control Board
SCO-55, Sec.25, HUDA, Panipat Ph. 0180-2672037 Email
hspebropr@gmail.com

5

No. :HWM/PIT/2024/67815656 DT: 03/09/2024
To
M’s Nexa Chemicals Pvt Lid

VPO Sutana Tehsil Madlauda Panipat
Panipat

Sub: Grant of Authorization under Hazardous and Other Wastes(Management & Transboundry
Movement) Rules, 2016

1. Reference of application:67815656 dated: 03/09/2024

2. Anil Kumar of Nexa Chemicals Pvt Ltd is hereby granted an authorization for gencration, collection
storage, transportation, reception on the premises situated at VPO Sutana Tehsil Madlauda Panipat

Details of Authorization

5.No. ame of process and Caegory o [Authorised mode of disposal or rtcyclmg‘Quzmuy |
b gy e e ey e s processing, ete. |

n Cand I of these rulés |
Handling of Hazardous chemicals and  |Sent to authorised Recycler 04
wastes, T/Annum
[Empty barrels/containers/liners
contaminated with hazardous |

2 Production, and formulation of Sent to GEPIL 0.1
pesticides including stock-piles, | T/Annum
Process

3 Purification and treatment of exhaust Sent to GEPIL
alr. ‘water and waste water from the | T/Annum

reatment plants (CETP's),
Chemical sludge from waste water

1. The authorization shall be valid for a period of 22/07/2024 to 31/03/2028
The authorization is subject to the following general and specific conditions :-

)
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Applicaion no. 67815656
Industey id: 16PIT3360023
Date: 031092024

1.Unit will handover ETP Sludge only to the Authorized Vendor. 2. That the unit will comply
‘with all the provisions of Hazardous Waste Rules . 3. That unit nnual return on
form [V hefore 30tk June of every year 4Tkst the Auilarieatisn s grant sl Becarme
invalid in case of violation of any of the above / any law of the lan bl rencw it
Virecment with Service Provider on the Expiry afsame.o. The suthorisaton s gron

hkont prejadics b (e actln tAReh against s it by the Dowr T fhe pact abaton made
by the unit under HOWM Rules. 6 The unit will deposit the Environment Compensation
imposed by the Board for the past violation made by the unit. 7 Unit will not manufacture
pesticide even as intermediate products.

Regional Officer Panipat
For Haryana State Pollution Control Board

Conditions of Authorization:

7

9.

‘The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986,
and the rules made there under.

‘The authorization or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board,

‘The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorization.

Any unauthorised change is/personnel equipment or working conditions as mentioned in the
application by the person authorised shall constithte a breach of this authorization.

The person authorised shall inplemient Erergency Response Procedue (ERP) for which this
authorization is being granted considering all site specific possible scenarios such a
leakages, fire etc. and heir posibl impacts and aiso cary out mock drill in this regard abregular
interval o

The person xu\hunsed shall comply with the provis
Board guidelines on "Implementing Liabi
Disposal of Hazardous Waste and Penalty
An application for the renewal of an authorization shall be made as laid down under these Rules

Any other conditions for compliance as per the guidelines issued by the Ministry of Environment
Forest and Climate Changes or Central Pollution Control Board from time to time.

Annual return shall be filed by June 30 th for the period ensuring 31 st March of the year.

ions outlined in the Central Pollution Control
s for Environmental Damages due to Handling and

Regional Officer Panipat
For Haryana State Pollution Control Board
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Annexure-R-6

—_ HARYANA STATE POLLUTION CONTROL BOARD

frew— SCO No.55, SECTOR-25, HUDA, PANIPAT
QPP  Ph. - (0180) 2672037, Telefax - 2664951, E-mall-hspcbropremail.com

Ne HSPCBPRA2025/ 2174 Dated 3664, 2025

Ms Nexa Chemicals Pvt Lid,
VPO Sutana Tehsil Madlauds Panipat

Sub:- Show cause notic for revoation of CTO & closure undersction 33- o voltin of seton 2 and
Prosecution under section 44 of Water (Prevention and Control of Pollution) Act, 1974 & under
ecion SV-A o viortlon of secllon 31 ang Proecuion under seton 4 of Al Ach 191 g
imposition of Environmental Compensation as per Board policy dated 22/1222021

ereas your unit is engaged in manufacturing of Pesticides (Formulation) and covered under Red
Caegry  St. Nod0 i, PESTICIDE INDUSTRIES. Petcide fomaulation indusitaving both liguid and ey
o Boare

ereas, your unit s obned s CTO wias N HSPCBConsens sa03925 TPYTCTOAS47962 dted
161102017 and mumuvam up 10 31/03/2027.

s your i was npeied by the team of Rogioca Office, Pusipt on duisd ARSI02S &

ing the inspection

following shrt comings wers uh‘emd -

Unl st providedsparasEnereymtr o the TP and et Sruber

2 Unitbas ot lnained ogbook o hecpersions

5 Uit ot o e 5 T TP o We Srubber, o ensr eglrsnd efcverrnig
of pollution control device.

. MSIHC rules.

5. Unit has not submitted any pre-Intimation leter to the HSPCB regarding non-operation of the unit s per
CTO conditions

6. Unit has not provided flow meter onthe borewell.

view ofth abavs, you asherby divced toshow cause within 15 daysas 1 why closue nd lega
action against your unit may not be taken along with the imposition of the Environmental compensation for the
a1 the savironma undor section 334 for violton o secon 25 10d Proseaion uder section 4 0
(Prevention and Control of Pollution) Act, 1974 & undet section 31-A for violation of scction 27 and Prosecution under
Section 44 of Alr Act, 1981 for above mentioned non-compliang
e oade o 2 conay Tk U e Gomplancall ossied sbove vithin e sbove menianed
sipulsad e period, i wil be presume in this regard and accept the status as above, whi
i vt seon onder soction 3-A for vioaion of secton 25 ad Posecution ander section 4 of Wate (revencon 1nd
Conrlof Polluton) Act, 1974 & under section 31-A fo violtionofsection 27 and Prosecuion uader setion 44 of Alr Act

Water

e reply of SCN sbmited o coered RO offices shll oy be consdersd and i case i smitet
liable for
" Furher representative of the unis ey sl come a s the comosd mnonal office to represent against the

Al
aeffodofl!

Panpat Regon
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Annexure-R-7

- [See rule 19 (1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE 470
" Sender’s name and mailing address chewi =2
(including ~ Phone No. and e-mail) Npo- Sudava, Midbauda, pND
2. | Senders No. T
3. | Manifest Document No. : =6
4. Transporter's name and_address: .
(including Phone No. and e-mail) 5SS K. P)M&SU?G‘{
| 5. | Type of vehicle (Truck/T: I ial Vehicle)
6. | Transporter's No.
7| Vehicle
8. | Receiver's name and maxlmg address PYS Y
(including ~ Phone  No. ' and e-mail) ,4,%7\‘ 1 9
pom see J-1] prip
9. | Receiver's authorisation No.
: H M) PT84 78630173
10, Waste description

11 Total quantity
No. of Containers

..m" or MT

1)

| Physical form

(Solid/Semi-
Solid/Sludge/Oily Tarry/Slurry/Liquid)

Special handling instructions and _additional 1

Sender's Certificate

"orNexa.Chemicals Py, L.

Theteby declare that the contents of
the consignment are fully and |
accurately  described above by |
proper shipping name and are
categorised, packed, marked, and
labelled, and are in all respects in
proper conditions for transport by
road according to applicable national

regulations 5

B

| Name ang stamp:____Signat

Name and stamp: Signature: Month Day Year
[T T o gKT
15| Transporter acknowledgement of receipt of
Wastes 3
Name and_stamp: Signature: Month { Year
@M 131 T BI6EST |

.| Receiver's certification for Vscelg\ of hazardous ar\d other wasle |
iture Mont

Year |
6,



FORM 10
[See rule 19 (1))
MANIFEST FOR HAZARDOUS AND OTHER WASTE

[ 1. Sender's name and mailing address
(including ~ Phone ~ No. and  e-mail)

Sender's authorisation No
Manifest Document No.
| Transporter's name and address: SISTR N 3y

2

3

a

| (including Phone No. and e-mail)

5. | Type of vehicle : | (Truck/T: Vehicle)
6.

7

B

| Transporter's No. [ He a5 1529
Vehicle registration No.

Receiver's name and mailing address | S+ S O ]
(including  Phone  No. and  e-mail) ,/,_) !‘i Lﬂa see- 4}‘2"/)“}‘

9. | Receiver's authorisation “No.

10| Waste
11 Total quantity
No. of Containers

2 Pnysu:al form ‘(So\idlseml-
I Solid/Sludge/Oily/Tar lSlur[x/L\quidJ_‘
73] Special handiing instructions and additional
information
14] Sender's Certificate [Thereby deciare that the contents of

the consignment are fully and
accurately described above by
roper shipping name and are
categorised, packed, marked, and
labelled, and are in all respects in
proper conditions for transport by
road according to applicable national |

Name and stamp: ___ Signature: Month a Ypare

15 Transporter acknowledgement of receipt of

Wastes

‘ Name and stamp: Signature: Month Da Yga
|

e Al

Fe I Receiver's certification for receipt of hazardous and other waste
d Mon
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T HARYANA STATE POLLUTION CONTROL BOARD e
| = 5C0-5,Sec25, HUDA, Paspat Ph. 01802672037 Em o b
= bpcbreprgmicom
| wepeR (Hazardous Waste Manifest)
Form 10 :
See rule 19(1)] By Sender TomSPCB |

Sender's
& Email Address:

[Nex:
VPO Sutans Tehsil Medlauda Panipat

M
2 thorization Application No.: ler81s656 -
b O T B |
4 | From: 2024-07-2 ’ln UIBJLM |
5 rransporter's Name, Address & P
Vilaes e ot |
E Wi .
s No I
7 _[Velice No, & Tvpe: [s30_ | picts 5
8 [Recivr i ]
e & e e Vit
avodsoas
Receiver's yrization No. with PCB: 07-08-2021 N 4
[Total Quanti 100MT —
11 [Physia Form: Sold e,
12 [Number of Contaners | =
I b 73 -
i = Schedue | ]
Name of Process/Sub Class/Basel no: |Purification and treatment of exhaust air, watcr and waste water from the. 1
CETP's) il
WasteCategory Nog: oument
Quanti: o100 T —
Wasts Tape: =y -
S Tanks |
e e i
14 | Sender's Certificate
' iy
g s g i
|t o e e, Y By
| & s Vosor
| Name & Stamp of Industry : Nexa ¢ foti e ' Sgmwre D
15% [ Tramsporter Ackacoisdesment of Recaoes or Wakrs \F
Stampat ot i Prtcston s et Date 09:0025 Sratare
| Garyana)
16| pecia hndling nsructons and addiionsl Flww Q{]
| _linfocmation |
17 | Receiver's Certification i

P L

Village Pali, near Pali- Mohabatabad Stone crusher Zone, faridabad



